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) M.ew

B ————— -

P

oo ot 1 /n Jos

. M RO . ;o
= ’MH ﬁ 9«\ \\/E/OA_

(3) ‘\l \ c/jtjﬁ

Heard Mre D.PeDhalsamant, Ide. Counsel

for the applicant. By filing a memo dated
«3e35, he submits that the Respondents have
since granted relief to the applicant as
prayed for by him, the applicant does not
want to prosscute the matter further.

In view of the above submission made
the Id., Advocate for the a

pplicant, the D.A.

Respondents and free copies of this arder
be handed over to Mr, Dhalsamant, [d. Cc
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Additional Standing Counsel. )
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